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CENTRAL ADMIN ISTRATIVE TRIBUNAL
"CALCUTTA BENCH

0.A., No, 596 of 1997,

Present : HON'BLE DR, B,C., SARMA, ADMIN ISTRAT IVE MEMBER,
HON'BLE MR, O, PURKAYASTHA, JUDICIAL ME MBER,

Bhut Nath Lgaha,

5/o- Late, J.M, Laha,

work ing as Execut ive Engineer
under Director General of Works,
C.P.W,0, Calcutta- 20,

eso Applicent,
\rs,

1. Union of Indig,
through the Secretary,
Ministry of Urban AFFalrs & Employment,
Deptt, of Urban Dev, Nirman Bhauan,
Ney Delh1-11

2, Director Peneral
CP.u¥,0,, Nirman Bhavan,
Neu Delhlnll

3. Chief Engineer,
Indo-Banqladesh Border Zone
o ' C.p.W.D, Shiliquri, S
' Dargeellng. -7

4, Dy, Dirsctor of Admlnistratlon I,
0,G, of uorks} P,u,D,

5. Supdtg, Eng’naer‘fﬁaj//
0/o- Chief Enginser,
Indo-Bangladesh Bordsr Zone,
CPWD, Sjliguri,

Y e oo RGSpondentS.

For applicant : Mr, Samir Ghos

For respondents : Mr, M,S, Banerjee, Counsel.

Heard on : 28,11.87, l Ordered on : 28,11,97.

B,C.Sarma, AM,

1, ' The applicant, who is yorking as Execut ive Engineer
under the Birector General of Works, Central Public Weorks Department

has filed this petition ralslng the gr isvance for accordlnq the

promotion . to him to the post of Superintending Engineer (C ivil) on
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regular basis in Central Engineering Service Group-A in terims

of Order dated 4,9,1995 issued in the name of the Pres ident

of India and also the non-implementation of the Judgemsnt

and Urder}dated 1.8,1986 of thé:CéntbaLaAdministrative Tribunal
Principal Bench, New Delhi passed in 0A No, 1865 of 1995 and |
non-consideration and non-disposal of the representation filed

by the applicant in this regard,

2, When admission hearing of the matter was taken up
today, Mr, M.S. Banerjee, 1d, Senior Counsel =ppsars for the
respondents and he Submits that he would like to file a reply

in this casé. However, Mr, Ghosh, 1d, Cpunsel for the applicant
submits that in a similar matter the Principal Bench of this
Tribunal in OR :BB2 of 1997 dlSpOSQd of the application by an
Order dated 30th June, 1987, Mr, Ghosh Submits that the instant
petition is Slmllarly cifCUmstanced and, therefore, the app) ica-
tion may be disposed of without granting any adjournment uith

the direction that the appliéant Shall file 2 composite reprasen-
tation inviting the a%tention of the authorities to this observg-
tion of the Principal Bench in the similar maftefvas submit ted

by him and alsoc to be disposed of, I, Bane@ejee did not have

any objection'to this,

3. .’ In view OF the abovse p031t10n, the application is
dlsbosed of at the stage of adm1831on itself with the dlrectlon
that wlthﬁn.a period of one month From the date of communication

of this order, The instant apo] icant shall fils 5 fresh repreSen« ‘
tation encloesing thereyith a copy of the Judqemant dated 30th
June'97 in OR 882 of 1997 passed by the Pr1n01pal Bench of this
Tribunal mak ing a similar prayer and on receipt the same, the
respondents shall dlSpOSe of $ueh representation within a period

of three(3) months from the date of receipt of such representation,
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The result of such consideration Shall alsc to be conveyed to the

applicaﬁt within a period of 15 days from the date of taking of
_decisiod.‘ If a3 a result of such gonsideration the applicant is
found e&titled to get benefit as per benafit given in the said 0.4,
@ : Such benafit be given to him expaditiousiy. No order is passad

as regards costs,

| AR
' ( 0. Putkayastha )
Kay
Member (3)

P/K/C,




